A‘kS£NTRAL ADMINISTRAT IVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 166 of 2003

Jabalpur, thig the 20th day of March 2003.

Hon'ble Mr, Shanker Ra ju - Member (3)
Hon'ble Mr. R.k, Upadhyaya - Mgmper (Admny. )

ANAND PRAKASH SHRIVASTAVA,

S/o Shri Shyam Narayan Shrivastava,

Moh. Karnelgan j,

P.O. Phu] pur,

District ALLAHABAD/

(U.p) 212402~

at present

c/o Shri Apyn Kumar Chirpur,

H.No. 130, (Near Raman Mandir)

Fafadeah, RAIPUR(C.G.) ~ APPLICANT

(By Advocatg - None)

VERSUS

1. The Union of India,
through theg Secretary,
Railuay Departmant,
New Delhij.

2. Chief Personal Officer,
Southern-Eastern Railuay,
Garden Reach, Calcutta-43,

J. Divisiona] Manager,

Southern tastern Railuay,
Rajipyr Chhatisgarh ‘ = RESPONDENTS

ORDER (Oral)

By Shanker Ra ju, Member (gJ) 3~

2, 8ngs of Justice would be duly met, if the Present @ is
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disposed of at this stage itself by directing the respondents
to decide the pending claim of the applicant in the light of the
fact tmat identically situated have already been given the same
benefit by @ detéiled and spe2king order within 2 months f£rom
the date of receipt of this Urder. We order accordingly. No
costs,
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